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O R D E R 
(Virtual Mode) 

23.02.2021   It appears that there was a Suit filed between the parties 

which was later on withdrawn. The Operational Creditor – Respondent No.1 

who had filed the Suit, to file true copy of Plaint with supporting Affidavit 

within two weeks.  

 List the Appeal ‘for admission (after Notice) hearing’ on 31st March, 

2021.  

 Interim Orders to continue.   
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